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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD.
[

0.A.No, 433/90 Dt. of Decision : 2,12.93

Nadupalli Challa Rao «.e Applicant
Us

1. ThHe Assistant Enginger,
CXL Mtce., e
Tadepa2lligudem~534 107,

2, Tnhe Divisicnal Enginegyp,
Telecom.,'(maintenanceg,
Bhimg Uaram-534' 204,

d. The Director~Gengral, Telecom,,
(representing Union of India),

New Delhi-110 001. ' « « Respondents,
Counsel for ths Applicant : Mr. C.Suryanarayana
., | NV Lawoea
lr

Counsel for the ﬁéspondents ! Mr. =fllawan-BoharRao
| - | : ' Addl, CGSC
L7

ll' F'-}'I
CORAM:

THE HON'BLE SHRI A.B, GORTHI :  MEMBER (ADMN.)

o ‘
THE HON'BLE SHRI T.ﬁHANDRH%FKHARA REDDY : MEMBER (JuDL.)
. 1 .
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0.A,Ne. 433/90 Dt. of Decision : 2.,12,93

ORDER

§As per Hon'ble Shri A.B. Gorthi, Membar (Admn.) J

The applicant,whose gervices as a
Casual Mazdbcr was termipated with epeget from .
1.6.80, has filed this applicakiun praying for
a direction toc the respondents to continue him

ag a Casual Mazdoor and to daclére the impugned

termination order as illegal.

2. The applicant was initially recruited

as a Casual Mazdoor in Goaxial Tslecom Eguipment
Installation af Tanuku in 1976, Subsequéntly he
was again engsged as & part-time gardener and £he
‘yorked as such ti;l 1979, The number of -hours

of work were increased?;ix hours day in 1379 and

ne continueq to work aé a part-time casval mazdoor
till 1984. In June 1984 he was given the assignment
as a full time Casual Mazdoor and he worked in that
capéacity till the impugned order was passed., In
1986 as the applicant becahe eligible{FDr ragular
absorption as Group "D" (NTC), he Purnished aetails
of Educational Qualification, date of birth as
contained in the School Trensfer Certificate. The

respondants found that the transfer peptificats

furnished by the applicant yas not genuine and

eed
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accordingly issued the impugned order terminating

the service of the applicant with one month notice.

3. No counter affidavit hés been filed by
the respondents. But we heard Mr. N,V, Ramana
learﬁed standing counsel for the respondents.,

4be At the time of admission of the
application an intsrim order was passed by the
Tribunal directing the raspondaents to continue
the applicant as a CasualrLabmurer as per the
seniority. Consequently the applicaent is
continuing to vork as a Casual Mazdoor gyen as

on today.,

De ' As regafds the yalidity of the impugned
order of termination of service we need not go
in-to this aspect any further bscause admiteadly
the said order has not been put in.to effect and

the applicant is continuing as a Casual Mazdoor.

6. Keeping in view thes abaove fapcts and
circumstances of the case, this application can
be disposed of with the Pollowing directions to

the respondents,

1. The appliéant shall be continued ag a
Casual Labour so long as there is work?
and if retrenghment becomes Reragsarys
it will be in apgcordance with the principle

of last come first go,
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2. The question of gpanting temporary
status to him and also his case for
regular gbsorption will be considered
) ) + . . L‘
by the respondents in agcordence Ulthﬁmb
ghe seniority and as per the extantl

scheme/instructions,

7 The application is disposed of in the

above terms without any erder s to costs.

Al
T e ot
(T. CHANDRASEKHARA REDDY) (A.B.GORTHI)

MEMBER (JUDL.) MEMBER( ADMN. )

Dated : Tha 2nd Deaémber 943,
(Dictated in Open Court)

To spr .
1. The Assistant Engineer, CXL Mtce., Tadepalliqudem-101,

2. The Divisional Engineer, Telecom, (Maintenance)
Bhimavaram=-204.

3. The Director-General, Telecom, Union of India, New Delhf-1.
4, One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd.

5. One copy to Mr.H.v.Raaana, Addl.CGSC.CAT.Hyd.

6. One copy to Library, CAT.Hyd.

7. One spare copy. )
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CHECKEL BY . APPROVED BY
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I8 THE C TPAL ADMINT r"TRA'T’I VL, E’RIBU VAL
HYORRABAD BENCOH 3 HYLDERADAD ™

THE HON'BLE M&.JUSTICE V.NEELADRI RAO
VICE-CHAT EMAN

AfD

- TLE HON'BLE MR .AeB.GORTHT :MEMBER(A)

AND
. \"-‘-—-—-""—_ .
THE HON'BLE MR.T ¢CHANDRASEKHAR REDDY
. MEMBER(J)
AN

THE HON'BLE MR,

- A
Dated: 2 - [}.1993
~ORDER/JUDGMENT: ~

«BANGARAJAN $MEMBER(:)

MeA/R.5B/C.ANO.

in

- 0.A.No, ugg\cloc

T.A.N0. ' ( W.P. ) ‘

’Adml ted and Interlm dlIECthDS
issuéd.

" Allowed.

Disposed of with directions.
) .

‘id=ed.

sed as wi thdrawn.
Dismigsed for default.

Re jdcted/Crdered.
No order as to costsZ
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